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 -  जैल  सिह  :
 म

 बागपत  की  बात
 को

 जानता
 flag भी  जानते हूँ  कौर  इस  का  क्‍या  नतीज़ों

 ह  me  th  जानते  हूँ  ।  पालिटिकल  पार्टीज

 को  उछाल
 रहे  हूँ।  मैं

 था

 जलसा  करने  का  ।  बाप  अता हए  |)  प्रगर  माप

 यह  नहीं  बताते,
 तो  भाप  -ा  करेंगे  |

 एक  न  सदस्य  :  पुलिस  अफसरों  को
 गिरफ़्तार  क्यों  नहीं  किया  गया ?

 भी  चख जीत  यादव  :  जानना.  चाहता हूं  कि
 कया  श्राप  स्टेट्स  डोम  मिनिस्ट्री  की  मीटिंग  बुलाएंगे  ।

 झ्र गर यह  स्टेट  सबजेक्ट है,  तो  श्राप  स्टेटस  के
 होम  मिनिस्टर्स  की  मीटिंग  बुलाइए  शौर  इस

 पर  कार्यवाही  कीजिए  ।

 श्री  जैल  सिह
 :  मैं  घ्नानरेबल  श्री  चन्द्रजीत  यादव  के

 सुझाव को  पूरे  गौर  से  देखूंगा  ।  लेकिन मैं  इतनी

 वात  कहना  चाहता  हूं  कि
 इम

 सबजेक्ट  के  लिए  कानून
 कहे  करने  के  लिए,  मजबूती  से  हाथ  डालने  के  लिए

 समाज
 की  कोग्नाप्रेशन  लेने  के  लिए  इन  बातों  को

 हमेशा  हमेशा  के  a  खत्म  करने  के

 लिए  मैंने  एक  पत्र  भी  लिखा  है  तमाम  प्रान्तीय
 सरकारों  मीर  होम  सेक्रेटरियों  की  मीटिंग  बुलायी  2  ।

 उसमें  हम  इस  पर  विचार
 करेंगे

 ।
 अगर  जरूरत

 (Interruptions)  **

 MR.  SREAKER:  Not  allowed.  What-
 ever  he  says  should  not  be  recorded.

 -
 अद्

 **Not  recorded.

 JULY  8,  ”

 re  ।
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 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATION  UNDER  COAL  MINES
 PROVIDENT  Fund  AND  MISCELLANEOUS
 Provisions  Act,  1948

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 VIKRAM  MAHAJAN):  I  beg  to  lay
 on  the  Table  a  copy  of  Notification
 No  GSR  361  published  in  Gazette  of

 India  dated  the  29th  March,  1980
 making  certain  amendment  to  Notifi-

 cation  No.  G.S.R.  1013  dated  the  28th

 July,  1979,  under  section  7A  of  the

 Coal  Mines  Provident  Fund  and  Mis-

 celjaneous  Provisions  Act,  1948.  [Plac-
 ed  in  Library.  Sae  No.  ULT-—1037/

 80]

 COMPANIES  (AECCPTANCE  OF  DEPOSITS)
 Tuirp  AmpT.  RULES,  1980  Ann  REPORT
 OF  EXPERT  COMMITTEE  TO  REVIEW
 COMPANLES  AcT,  1956.0  aNnpD  MRTP  Act,
 1969.

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI  P.

 SHIV  SHANKAR):  I  beg  to  lay  on

 the  Table:-——

 (1)  A  copy  of  the  Companies
 (Acceptance  of  Deposits)  Third

 Amendment  Rules,  1980  (Hindi  and

 English  versions)  published  in  Noti-

 fication  No.  GSR  380(E)  in  Gazette

 of  India  dated  the  24th  June,  1980,

 under  sub-section  (3)  of  section

 642  of  the  Companies  Act,  1956.

 [Placed  in  Library.  See  No.  LT—

 1028/80].

 (2)  A  copy  of  the  Report

 (Hindi**  version)  of  the  High-

 powered  Expert  Committee  for  re-

 view  of  the  Companies  Act,  1956

 and  the  monopolies  and  Restrctive

 Trade  Practices  Act,  1969.  [Placed
 in  Library.  See  No.  LT—1029/80].

 *English  version  of  the  Report  was  laid  on  the  Table  on  the  30th  August,
 1978.  ष


